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tribals and recent reported
C.r{;:;w of 9 rribals in Bihar

SHRI BUTA SINGH: I am sorry
that I have to say this. This is something
which everybody should take note of.

SHRI RAM PYARE PANIKA
(Robertsganj) : We deplore the action.

SHRI BUTA SINGH : I request the
hon. Leaders of the Opposition, that
whenever the Hon. Speaker rises to say
something to this House, they should at
least show this much respect that they
should allow the Hon. Speaker to speak.
I-am sorry I have to point out this to
Mr. Atal Bihari Vajpayee.
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(Interruptions)

MR. SPEAKER : Yes, Mr. Chitta
Basu, carry on. The Minister will reply
to each Member now. All is well that
ends well,

12.42 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Atrocities on Harijans and tribals in vari-
ous parts of the country, especially the recent
reported killing of 9 tribals in Bihar

SHRI CHITTA BASU (Barasat): I call
the attention of the Minister of Home
Affairs to the following matter of urgent
Public importance and request that he
may make a statement thereon:

“The situation arising out of atrocities
on Harijans and tribals in various
parts of the country and the
recent reported incident of killing
of nine tribals in Bihar.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR): The reported killing of some
tribals in Katihar district of Biharisa
matter of great concern to the Govern-
ment. According to information -furnish-
ed by Government of Bihar on telephone
four tribal persons have been killed in the
district of Purnea in an alteration with
some persons not belonging to the sche-
duled tribes. The altercation took place
over agricultural operations :he details of
which are being collected. The State
Government have already deputed a com-
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pany of armed police to the affected area.
Twenty-two persons have been arrested in
connection with these incidents. The
situation is reported ‘to be under con-
trol.

Government of India have issued com-
prehensive guidelines to the State Govern-
ments on precautionary, preventive, puni-
tive and rchabilitative measures to be
taken for cffectively dealing with crimes
against scheduled castes and scheduled
tribes. The State Governments are being
continuously pursued to ensure cffective
implementation of these guidlines.

As per information received from State
Governments a total of 6751 cases of cri-
mes against scheduled castes and schedul-
ed tribes have been reported in 1983.
These figures, however, are not complete
for all States.
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(Interruptions)

MR. SPEAKER: Nothing goes on
record.

! Interruption)*®

SHRI CHITTA BASU (Barasat): |
think, [ would be excused by you if I
make certain comments on the way this
statement has been made today. The issue
is very serious. It concerns a very deep-
rooted malady in our society. This state-
ment which is of a casual nature and
gives no information, has also not given
any indication of the steps Government
proposes to take to stop this malady. I
have also some other handicap as you
have announced a new procedure. I want
to raise my points only in the form of
questions and 1 would request you to see
that all those specific points are replied
to separately. If you take them together.
then many of my important questions
would not be replied to.

Not nacordod
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MR. SPEAKER: He will answer.

SHRI CHITTA BASU: Would the
hon. Minister be pleased to state whether
any provision has been made by way of
payment of compensation to those tribals
v ho have been killed in this particular
case? In the reply it has been mentioned
that the Government of India have issued
comprehensive  guidelines to the State
Governments on precautionary, preven-
tive, punitive and rehabilitative measures
to be taken for effectively dealing with
crimes against scheduled castes and sche-
duled tribes. I have got a“ copy of these
guidelines which were given on March 10,
1980. by the Ministry of Home Affairs.
Remember the date March 10, 1980.
These are the same guidelines which have
been referred to here. May I know the
specific action taken by the State Govern-
ments in the matter of implementation of
these guidelines? Even if some of the
guidelines have been implemented, why is
it that this kind of incidents have been
taking place even after March 10, 19807
Would the hon. Minister be pleased to
lay on the Table of the House a statement
giving in detail the steps tuken by the
State Governments on the, guidelines issu-
ed on March 10, 19807 Which are the
State Governments which have not been
able to implement these guidelines? 1
have also got massive figures to show
that in certain States like Bihar, M$d&hya
Pradesh, Bihar, etc. the atroéitles on
Harijans and Tribals have been on the
increase even after March 10, 1980.
Therefore, instead of giving details 1 want
to know what actions have beea taken
against those Governments which have
failed to implement the guidelines of
March 10, 1980.

The question about the socio-economic
problems of the Scheduled Castes and
Scheduled Tribes has been discussed on
many occasions. A Working Group was
set up by the Planning Commission on
the development of Scheduled Castes.
May I know the particular steps which
have been taken on the report of the
Working Group which was specifically set
up by the Planning Commission to work
out a comprehensive plan for the devolop-
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ment of Scheduled Castes and Scheduled
Tribes in our country?

In all the Five Year Plans it has been
stated that the programmes have been
drawn up for the welfare and develop-
ment of the scheduled Castes and Tribes.
While evaluating the performance of the
development of the Scheduled Castes and
Tribes, it has been mentioned in a Semi-.

nar on The Development of Scheduled
Castes and Tribes:

“The special programme for these
groups (Scheduled Castes and
Tribes) were conceived as a sup-
plement to the total development
effort under general sectors of
development In practice, the
special programme merely substi-
tuted the benefits that should
have been available to them under
normal developmental schemes.”

Government claim they have got certain
special programmes for the Scheduled
Castes and Tribes, but the Seminar says
thi t under the garb of the special pro-
gramme, the ordinary programmes have
been shelved and no special programmes
are being worked upon for the develop-
ment of the Scheduled Castes and
Tribes.

*“The Plan document finally notes that

it has resulted in much lower
investment"

— this has to be taken note of ‘that it
has resulted in much lower investment—

«for the development than envisaged
and no step was taken to ensure
that the Scheduled Castes obtain-
ed their share of benefits of
public distribution.”

1 would like to know whether these obser-
vations are correct. If these observations
are correct, what steps do the Government
propose to take to correct the situation?

Coming to the question of tribals, it is
being claimed that tribal sub-plans have



323 Asrocities on Harifans and
tribals'and recent reported
killing of 9 tribals in Bihar
(C4)

[Shri Chitta Basu]

been prepared and that is taken to be the
only solution for the problems of the
tribals,. I have here a Government
document to show that during the Sixth
Plan it was suggested that there should
be 181 integrated tribal development pro-
jects.  According to the information
available from the Government, only 73
peojects out of 181 have been formulated
and received by the Government and no
steps appear to have been taken for the
execution of these projects. s this the
way to bring about the uplifiment of the
tribals in our country, who constitute a
very important segment of our popula-
tion?

Coming to the question of tribals, let
me make this comment. There is large-
scale ferment of disaffection and unrest
among the tribals. They feel alienated,
ftom the mainstream of socicty. they feel
oppressed and suppressed. The forest
contractors and the mahajans, as they are
called in these parts of Santhal Pharga-
nas of Chotenagpur, are exploiting them
to the bone. Therefore, several tribals
were killed because they demorstrated
before the Government simply demanding
food in Palijori district in the Santhal
Pharganas. Then you know the horrible
oppression which was perpetiated on the
harijans in Gua. This has caused in the
harijans a deep sense of alienation from
the mainstream of the people.

Take the case of the big projects. For
the Suvarnarekha project 100 villages of
the tribals have been taken by the
Government under the land acquisition
process. Though these 100 villages will
be drowned by water, there is no provi-
sion made for compensation or alterna-
tive arrangements for the rehabilitation
of the tribals. Even though these big
projects are built on the land of the tri-
bals, there is no co-ordinated prov.sion
for employment of their sons and daugh-
ters in these projects. During these 30
years of our planned economy in different
parts of the country, particularly in tri-
bal areas, land has been taken away by
the Government for the execution of
projects, for the construction of dams etc.
Would the Government set up a commis-
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sion to go into the problems now being .
faced by the people of tribal origin,
because of the alienation of the land
belonging to the tribals for the execution
of these projects? If that kind of com-
mission is set up, all the horrible details
and descriptions of the atrocities committ-
cd on the tribal people would be known
to the people. What steps have so far
been taken for the rehabilitation of those
who have become landless due to the
acquisition of their land for these pro-
Jjects?

As far as my State is concerned, I have
got here a very big report about, the
atrocities that are being perpetrated upon
the Santhals and other tribals of differ-
cnt regions in Chotenagpur. This is a
non-official report. I have no timeto
quote from it. 1 would request the
Government to set up a Commission to
make an in-depth probe on the miseries,
sufferings and grievances of the tribals
and find out certain measures, economic,
political and administrative, for meeting
the situation arising out of the widespread
tiibal unrest. It poses a threat to our
country's unity, it poses a threat to the
national unity and integrity, particularly
in view of the fact that certain subversive
forces, divisive forces are working among
them, takiog advantage of this unre;t,
and they.are trying to increase the sepa-
ratist teadgncics ir, our country,

Lastly, there is another Government
repord, tiye Report of the Home Minisiry
of 1969, regarding the nature of the agra-
rian tension, which is the main root cause
of tribal unrest. Agrarian tension is the
base of the unrest of the Scheduled Castes
and Tribes. The Home Ministry itself
went into this problem and made many
recommendations. May I know whether
the Government would act upon their
own report, the report which they have
prepared late in the year 1969, wherein
they suggested that this will Izad to a
bloody revolution in our country?

SHRI NIHAR RANJAN LASKAR:
At the outset I would like to say that the

' Government of (adia is deeply concerned

about the crimes committed against the
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scheduled Castes and Tribes in our country.
We are fully alive to the problem of pro-
tecting them, of course with the full co-
operation of the various State Govern-
ments, because the agencies which are to
implement whatever guidelines we lay
down are the State Governments. It is
entirely wrong to say that after issuing the
guidelines from the Central Government...
(I rerriptions) After the issue of the
guidelines and the letter of the Home
Minister, specifying the actions which the
State Governments are supposed to take,
various State Governments have taken
action and as a result the situation is im-
proving. But this is a question on which
things cannot be done ina day; itisa
continuous process and we are at it.

On the particular incident, which is
mentioned in the Calling Attention, the
report which we have got from the State
Government of Bihar is  as under. The
killing of four Santhal tribals in Lakhim-
pur took place on 29-7-83 in the course
of transplantation operations. They have
further informed us that the SDM and
Deputy S.P. are camping on the site itself.
The District Magistrate and SP have
visited the arca already. Armed police
have been deputed to the area.

Whatever appears in the newspaper is
not always correct. We have reccived a
report from the State Government that
the land is disputed one, both parties are
claiming the land. The newspaper report
said that the land is already given by the
Bihar Government to the tribal popula-
tion. But the State Government has
informed us that the land is disputed by
both sides. Investigation is going on
and a more comprehensive  report
is awaited and as soon as we gel it, we
will share the thoughts with the hon.
Members.

13 hrs.
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(Interruptions)

SHRI NIHAR RANJAN LASKAR:
What I was telling to this House is the
information that I am getting from the
State Government and they are telling
that this area is in a distant place and it
is an inaccessible area and they are finding
a little difficult to communicate with us.
This is the position, But as soon as I get
the full report, 1 shall let the House
know.

Sir, in the letter of 6th September 1980
which our Home Minister has  written to
the Chief Ministers of all States and
Union Territories, under his guidelines he
has suggested that one of the following
posts in each of the sensitive districts
should be held by the officers belonging to
the Scheduled Casts and Scheduled Tribes.
The posts identified for this purpose are
District M gistrate, Senior Superintendent
of Police, Superintendent of Police, Sub-
Divisional Magistrate and sub-Divisional
Police Officer. In this letter he has also
further suggested that officers belonging
to the Scheduled Castes and Scheduled
Tribes should also be posted as Station
House Officers as far as possible in such
sensitive localities.

Sir, throughout the country we have
also identified the sensitive ateas and there
are about 48 such districts throughout the
country which are sensitive areas and in
these areas we expect .that the State
Governments will follow these guidelines,
and by now they must have done it.
Most of the State Governments have also
reported to us that they have adequate
machinery to implement the guidelines
efiectively to deal with the various prob-
Jems of Scheduled Castes and Scheduled
Tribes. Uaterruptions)-

After the issue of these guidelines, some
of the State Governments nave taken action
about setting of certain special courts in
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certain districts. In Andhra Pradesh
they have already set up special courts and
these are also mobile courts. The Go-
vernment of Bihar have also decided to
constitute four special courts and the
Government of Madhya Pradesh have
also decided to set up special courts. This
is one thing they have done. What we
do here is that as soon as we get reports
fram our hon. Members here or through
newspapers, we immediately get in touch
with the State Governments and try to get
the information. In that way we try to
be kept inforced and also in  various other
cases whatever reports the State Govern-
ments have given us, we try to be in cont-
act with them and we try to see whether
they are acting according to our guidelines
or not. (fns rraprions). Not ounly that.
The State Governments have also been
asked to look into the rehabilitation as-
pect and quick measures for rehabilitation
of the victims and the families affected
and to take up development programmes
covering the Scheduled Castes families in
the villages affected under the Integrated
Rural Development Programme and other
sectoral programmes and the Scheduled
Castes Development corporations and
saturate the Scheduled Castes familics in
that villages under the States Special
Component Plans in its various sectors,
(Interruptions)

MR. SPEAKER: If you are talking
amongst yourselves, how can we proceed
then?

SHRI NIHAR RANJAN LASKAR: In
addition, the States are also asked to
vndertake works under National Rural
Employment Programme selecting works
creating assets of direct benefit and relev-
ance to the Scheduled Castes.

Also we have asked the State Govern-
ments, and it is also in the guidelines, for
speedy prosecution of cases regarding
Scheduled Castss and Scheduled Tribes.
As a result, by now I can inform the hon.
House thzt most of the cases which were
instituted in 1977, 1978, 1980 and 198l
have by now been decided and conviction
taken place.
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As a result of it there has been santence
to death for two persons, 136 have
bc?n given life impresonment and to eight
persons rigorous imprisonment has been

awarded. Other steps are being taken...
(Interruptions)

Shri Chitta Basu has asked about the
Tribal sub plans. We have so far receiv-
ed 79 Project Reports, We are in const-
ant touch with the State Governments in
this regard. We are asking them to give
us the project reports as early as possible.
Sometimes they are giving us explanation
that they are finding a little bit of ditficul-
ty in preparing project report. But they
have assured us that they will send that
1o us as carly as possible,

In most of the States these projects
are already there and they are working on
it.  Whosever has not given us report
they have assured us on our persuasion
that they will submit that as early as
possible.

About the compcnsation part of the
question, lands which are taken for Deve-
lopment Project, the first thing is that
they, i.c., the displaced persons have to be
rehabilitated and then whatever amount
of compensation has to be given that is
given, then omly land is taken. This is
the direction of the Government,

SHRT CHITTA BASU: You did not
give me time -d0 explain the intensity of
the problem._ There are many tribals
whose land has been taken. Is Govern-
ment prepared. to set up a Commission to
go into that aspect of the problem and
suggest measures or to redress genuine
grievances of the tribals of our country?

SHRI NIHAR RANJAN LASKAR :
Whenever any land is taken from the
tribal population for development project,
the first thing is that land is given to
them for rehabilitation purposes and then
compensation is given and then only land
is taken.

SHRI CHITTA BASU :
implemented ?

Is- this being
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MR. SPEAKER : How do you ene
sure that these directions are imple-
mented ?

SHRI CHITTA BASU: Commissiun
has to be appointed.

SHRI NIHAR RANJAN LASKAR :
We have our agency, now.

All these things are to be cleared from
here. We see that these are done before
hand.

SHRI CHITTA BASU : Whatever be
the policies, these have net been imple-
mented during the last 30 years, Why
do you not set up a Commission to go
into that ?

SHRI NIHAR RANJAN LASKAR:
Ah.ut the Working Group recommenda-
tions, these have been sent to the various
State Governments,

SHRI RAM VILAS PASWAN : What
is your reaction to the observations made
by the hon. Speaker ?

SHRI CHITTA BASU: You deprive
tribals of th:ir land for building a pro-
Ject...... (Inte-ruptions)

SHRI NIHAR RANJAN LASKAR:
Compensation is being given.

SHRI RAM VILAS PASWAN-: He
is asking about the Comm'ssion.

SHRI NIHAR RANJAN LASKAR : |
have already stated that we have instruct-
ed different State Governments. The
people who have been disturbed from
their land for any development project,
first they should be given alternative land
and whatever compensation is due should
be given and then they can be disturbed.

MR. SPEAKER : Have your direc-
tions been implemented ? Are you satis-
fied' that your instructions have been
complied with ?
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SHRI NIHAR RANJAN LASKAR:
In most of the cases directions are bzing
followed. There are some cases here and
( Interruptions)

SHRI CHITTA BASU : 1 implor¢ on
the floor of this House to set up a Com-
mittee of that nature to look into all
these problems.

SHRI CHANDRAIJIT YADAYV (Azame
garh) :  You read the last paragraph.

SHRI NIHAR RANJAN LASKAR:
The State Governments have informed us
that they have given initial help, They will
be following the details of the guidelines
given by us in this regard.

The guidelines generally in this regard
are that the family of scheduled caste
victims of crime are given Rs. 10,000/- in
the case of murder and Rs. 5,000/- in the
case of rape and Rs. 10,000/- for perma-
nent incapacitation etc., Thesz are the
general guidelines under these guide-
lines the authorities have to give
compensation to them. And most
of the States have accepted these guide-
lines. So, they will be giving the amount
as soon as they identify the victims or
the family of the victims, We are await-
ing their reply. Not only that. Instruc-
tions are also given that those areas or
villages where such incidents have occured
should be developed by constructions of
roads or development of roads,

" Building houses etc, These are the norms.

We have already communicated these
norms to the State Governments, We hope
they will follow accordingly.

SHRI CHITTA BASU: They have
not followed. You kindly get me the
answer to the question why the Govern-
ment is not appointing a Commission.

MR. SPEAKER . Shall we adjourn
now for lunch and got together after
lunch ?
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“The Committee are not satisfied with
the reply of the Government. By
issuing guidelines to the State
Covernments, the Central Govern-
ment cannot absolve themselves
of the Constitutional responsibi-
lity under article 46 which makes
abundantly clear that it is the
responsibility of the Central
Government to protect the Sche-
duled Castes and Scheduled Tribes
from social injustice and all forms
of exploitation.”

frr A7 7 FI F TAF LA
ffama ¥ YT $LT I TEW & |
& AT =rgan g f W w@RE A
T Aty & Far stafear 2 7

fagre & | o &1 77 7 nifaan-
fagi oz smzfaal &Y oF ¥
ATeSF q2AT gEE sH AL A A
FRIF-TT F1 0F {597 9FZFT FAAT

AT § —
«“On June 1 in the afternoon, Mr.

Verma entered Gua bazar with
the five arrested allegedly tied to’

the rear of the jeen, had them
tied to poles with heads hanging

down and had them beaten.:

Twelve lathis broke in the process.

the last one to handle the beating -

was said to be Mr. Verma him-
self.”
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SHR1 NIHAR RANJAN LASKAR:
I have some figures with'me in regard to
his first question about the crime position
in different States. The cases of crimes
against Scheduled Castes have increased
in 1981 compared to 1980 in the States
and Union Territories of Andhra Pradesh,
Bihar, Gujarat, Himachal Pradesh,
K arnataka, Madhya Pradesh, Maharash-
tra, Rajasthan, Tamil Nadu, Tripura,
Delh! and Goa, Daman and Dieu. The
cases of crimes have shown a downward
trend in 1981 compared to 1980 in the
States of Haryana, Kerala, Punjab, U.P.,
West Bengal and Union Territory of
Pondicherry.

AN HON. MEMBER : Question.

SHRI NIHAR RANJAN LASKAR :
1 am giving the figures which 1 have with
me.

In Orissa, thereis no variation in the
figures of total number of crimes. The
States of Assam, Meghalava, Manipur,
Nagaland and Sikkim and the remaining
Union Territories have furnished *Nil™
information both for 1980 and 1981
whereas no report has been received from
Jammu and Kashmir.

The hon. Member referred to Belchi....

SHRI ATAL BIHARI VAJPAYEE:
What are the latest figures ?

SHRI NIHAR RANJAN LASKAR :
I will give you the latest figures. So far
as murder is concerned, in 1981, the figure
was 179 and, in 1983, it was 164. Grie-
vous hurt—in 1982 it was 471 and in 1983
it is 463—rape—in 1982 it was 255 and in
1983 it is 226 ; arson-—in 1982 it was 355
and in 1983 it is 383. (Interruptions) If
you see the total, in 1982 it was 5,201 and

in 1983 it is 5,177. A little variation is
there.

About the various .guidelines that we
have sent to the States, I would like to
stdte thal we have asked the various
Sta_te Governments that the administra-
tion'at the State and district level must
fully apprise itself of disputes covering
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Scheduled Castes and Scheduled Tribes
in different parts of the State pertaining
to land, minimum wages, bonded. labour,
indignities  against Scheduled Castes
women, etc. We have also specified to
thep what are the actions to be taken
and they have agreed to take all these
measures,

MR. SPEAKER : Mr. Vajpayee had
asked you specifically whether those
people had come from outside and
whether they have been arrested or not.

SHRI NIHAR RANJAN LASKAR :
It is reported in the press .that they are
infiltrators from Bangledesh, etc. But
we have tried to ascertain the facts from
the State Governments, ([-rerruptio: s)
What they have said to us is that they
are not infiltrators, they are people who
arc residing there, immediately after the
partition of India they came and settled
therc and they raay be regular citizens by
now. That is the position they have
stated to us.

All these disputes

......

MR. SPEAKER :
arrest made ?

Has there been any

SHRI NIHAR RANJAN LASKAR :
I have said, 22 arrests have been made
already.

We have said that all these disputes
should be resolved quickly in a manner
whigh is fair to the Scheduled Castes and
Scheduled Tribes who have long been ex-
ploited and denied their due. We have
also suggested that all bonded labourers
who are essentially agricultural labourcrs,
who mostly belong to the Scheduled
Castes and who are in extreme distress
should be released quickly and simul-
tancously rchabilitated.  These actions
have been taken ; most of the States have
taken these actions and the bonded labour
problem has been solved in majoriry
of States (Interrupiions) 1 have said, in
many States. (Interruptions)

MWe have said that the,Scheduled Gastes
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should be put in effective pp'uemou of
the land belonging to them of “aljotied - to
them and enabled to carry on ¢ultivation
wherever there are disputed and obstruc-
tions. It is basically land problem in most
of the cases as in the preésent “instance.

We have said that the State Government
should take special care so that they can
be put in possession of ‘the land and they
can cultivate the lagd. © Regarding this
aspect, the various State ‘Governments
have assured us that they are looking into
this problem. Still there are “cases ;
things are happcnms as in the present
case.

Also about thc punitive measures, the
measures which“we have suggested to the
State Goveroment$ and which they have
accepted are : " when, in spite of preven-
tive and precautionary ‘measures, atroci-
ties do 60015_1' against Scheduled Castes
and Schedules Tribes, the police force
should be moved into the area quickly te
quell them and arrest the offenders, not
only those who actually commit the
crimes but also those who encourage and
instigatec them. We have also said that
it will not be correct if small fry alone
are arrested and the powerful who are
really behind the crimes are allowed .to go
scot-free. These are the things which the
State Governments'have to do. ~ We are
in constant touch with them.

SHRI ATAL BIHARI VAJPAYEE: I .

referred to the Government of Tamil
Nadu. I have sald that in two districts,
North Arcot and Dhatamapuri, 26 Hari-
jans have been _murdered, not by the
people but by the police, while they' were
in police c'ustndy Have you cafiled for
any report from the State Government ?

SHRI NIHAR RANJAN LASKAR :
This particular jnformation is not with
me. In a call attention motion if we are
.givon specific instances, we can come
prepared for it. How is it possible to
- .give this tnformation ?

MR. SPEAKER : It was specifically
about Bihar,

wft v frene qiwen : TTRT W)

SRAVANA 12, 1905 (S4K4) Arroclrm on Harijans 338

and tribals and recent
reported killing of 9
tribals in Bihar (CA)

wWa fradr faear @ ag st arg @

- mfea B e ¥ Nt agt ox Aoz

gL
o e fagret et (€ feeel)

“qEt % @z § ¥Y qor a1 fv dfe

o o A wWifgarfadl # g &
Y arawz fe it ff — g7 a1t
¥ wrf dAFIA g vy o ! s
JTAFTA AEY 2 |
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SHRIMATI GEETA MUKHERJI
(Panskura) : I had been there personally.
Many people were brutally beaten. The
Minister says that he does not know.

‘MR. SPEAKER : Anyhow, if you
have the information, you can give. :

2

SHRI NIHAR RANJAN LASKAR :
Information from the entire country it is
not possible t& collect in a short period.
Then to have a regular discussion on a
call attention motion is not possible.

S wAOw T WS oY, T
At F oF I *F qre § TP 9 A
A GEFE A | I F6 AR § W9
maT Efy & TR T fe
R ¥ w7 AfeT o o
TafF AT aRE T W@ g & fag
Tt 9% TE ATq | Aifed q= o g 9
¥a fear fe difeat ®t am dfea
#® T | J TEA ) G R @A
wifgq 911§ AR & SO WA
e fem a@ ¥ o A
T | TR ARET FIEW 9T I A
T W AR TTE WT I [T AT
GRS EEVERIR R R CF
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13.33 hus.

{MR. DEPUTY-SPEAKER in rhe Chairl

SHRI NIHAR RANJAN LASKAR :
Sir, I share the concern of my friend Shri
Bagri. 1 have already said t Govern-
ment of India is really concerned about
these atrocities on scheduled castes and
scheduled tribes and we are making all
efforts, of course,.in fyll cooperation with
the various State Govergments to see thit
these are stopped. It is a national shame
that pegple arc being killed in the name
of their caste and creed. This shameful
thing must come to an end. In this re-
gard not oply Goverpmgnt but all friends
have to operate with the government.

Sir, thafirst point .he,sgid was about
the commijssign. This particular incidence
when it was reported in the Press we
tried to get the information from the
State Government whetber it is correct
or not and what is the positign, They
bave said that they are pot infiltrators
from Bangladesh. They have begn  there
for a long time, So, there is no question
of setlipg up a commission go this ques-
tign. The victims haye to be fully re-
habilitated, that is, those who have ‘been
killed, those tribgls. Fheir - familitics baye
to be fully rehpbslpated It is the con-
cern of the Government of India apd the
State Goverament.

of) wfers gt ¢ WIS QAT W
YEPX ST AT
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SHRI NIHAR RANJAN LASKAR :
T have also tried to contact them on
the telephone. But you know, in
Bihar, it is difficult to get them on tele-
phone, from such distance places. They
are, of course, unofficially giving certain
rejief. But more relief will be given as
soon as we ascertain the facts as to who
are the family members and others and
after that we will see that they are fully
compensated and fully rehabilitated, He
has just put these questions in this regard.

s wArCR W T QAT B
arFaT @ ar 3% A faw F I}

v g5fme o ar @z ANt &
g AT ATT AT AFT K QA WS,
oTa, AAT 7 TAAATA F HYA 7

SHRI NITHAR RANJAN LASKAR :
This is really what my friend has said,
he has expressed his views. Definitely
this will go to the State Governments
and they will take actien accordingly.

SHRI G.M. BANATWALLA (Pon-
nani) : Mr. Deputy-Speaker, Sir, itis a
matter of great shame that the Harijans
and Tribals still continue to be subjecied
to most inhuman atrogities.  Sir, the fact
that these Harijans and Tribals are still
living under conditions of extreme in-
secyrity and the fact there is no State
which has a safe place for them to live
in peace is a clear pointer to the awful
failure on our part and on the part of the
Government to give protection to thesc
weaker sections of people. We find that
in the matter of committing atrocities en
them, U.P. and M.P. are leading and the
rest closely following them are Bihar,
Rajasthan and other-States.

Sir, I want to.draw the attention to
onc particular feature of these indescriba-
ble atrocities that are being committed ;
upon the. Harijans and the Tribals. Jn
this connection, I would like to draw the
atteation of the-Housc and .the - Govera-
ment t0-a pertiment romark made ia the
-Report of the Comissioner for the
" §oheduled Castes and: the Scheduled

and tribals and recent
reported killing of 9
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Tribes of 1979-81 and I quote :

“It is really unfortunate that the af-
fluent sections committing atro-
cities are helped in their nefarious
activities by lower level revenue
and police officials and even by
politicians. It is all the more dis-
concerting that at times atrocities
on weaker sections are allegedly
committed by persons who them-
selves happen to be in charge of
protecting their life and honour”.

This is a serious feature of the atro-
cities that we have and unless and until
this particular feature is effectively tackled
we will not b= able to make any
progress in  this particular direction.

With respect to the guardians
of law  and order, who are
getting involved into the prepetration
of these atrocities [ may here refer to one
incident in a place called Jhabua, a vil-
lage bordering between the two States of
M.P. and Rajasthan. Sir, here a Tribal
youth, named Kanji was allegedly burnt
alive in the Doongra Police Outpost,
border of Rajasthan. The allegation is
that he was burnt alive by the Police.
But what did the police do ? The Police,
after burning alive the youth in the full
view of so many witnesses in the Police
Station, had the audacity to register a
case againat the youth, a case that he
commitied suicide and the committad
suicide by burning himself with a Biri.
That is the .ridiculous nature. Has this
incideat eome to the knowledge of our
Government 7 Am I wrong when I say
that even the attention of the Prime
Minister was drawn to this particular
incident ? 1If so, I would like to know
what action did the Goverment take in
the matter against these guardians of law
and order indulging into this ? Was any
judicial inquiry instituted ? Was any
action taken ? '

Sir, here we may heve another place
called Dhar in Madhya Pradesh. These
we find.that we haw the incideat of ex-
Maharaja Khera in the district of ‘Fhar
in Madhya Pradesh. He committed indes-
cribable & trocities upon a Harijan girl.
This -ex-Maharaja, thomglh arrssted is
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having all luxuries in a hospital declaring
himself having some disease. Has the
matter come to the knowledge of the
Government ? What is the Government
doing in the matter ? Should I make
this allegation that this ex-Maharaja
happened to be a close associate of the
Chief Minister of Madhya Pradesh ?
Therefore, I ask, should I make that alle-
gation. But then, Sir, these are the
matters that must receive the attention of
the Government.

SHRI MADHAVRAO SCINDIA
(Guna) : Sir, I know Maharaja of Dhar.
He was a pious man and he has passzd
away. Obviously the Hon. Member is
confusing with may be some relation.

SHRI G.M. BANATWALLA : What
I was saying was that when the Commis-
sioner himself in his report has mentioned
all these facts it is with the help of the
affluent sections and with the help of the
law enforcing agencies that thesa atrocities
are committed, I would like to ask the
Government as to the number -of police
and other officials during the past years
against whom any action has been taken
for breach of discipline or for deriliction
of duty or for being involved in such
cases.

You told us about prosecutions and
convictions, but in how many cases have
action been taken against the guilty
police officials, against the other guilty
officials during the past years ? Oris it
the contention of the Government that
no such official has been found gmilty.

Sir, we arc told that guidelines have
been given to the various States. The
Government seems to be satisfled that
these guidelines given for the protection
of Harijans and tribals to the various
States arc being followed 7 We here are
not satisfied with it. Let us not take it as
a Party question. It is a national ques-
tion of great importance. Will there-
fore, the Hon. Minister agree to a Par-
liamentary Committee in order to sre if
these guidelines which have been
issued by the Union Government
to the ' State Governmeats are
being fully followed or not. Mr. Deputy-
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Speaker, Sir, I would like to know from
the Hon. Minister as to what effective
measures are being taken in order to see
that protection is granted to the tribals
and the Harijans. Sir, is there any
scheme for having special task police
force almost at every district Headquar-
ters 7 Sir, when our present President
of India was the Home Minister over
here, he had come out with an idea of a
village security force. What has happened
to the scheme of village security force,
and having a special DIG for the Hari-
jans ? 1 must emphasize that thes: are
matters which must receive proper atten-
lion.

We are being told that compensation
is being given to the unfortunate victims.
Initcad of relaying on mere guidelines,
will Government consider having a uni-
form statutory scheme throughout the
country in order to see that in matters of
compensation, the unfortunate victims do
not remain at the mere mercy of the
various State authorities ?

I hope the e questions will receive a
pointed reply from the Government.

SHRI NIHAR RANJAN LASKAR :
About the two particular incidents which
Mr. Banatwalla just referred, and which
he said is mentioned in the Commissio-
ner's report also, I said initially that we
had no idea that this aspect covering the
entire country will come up in the Call-
ing Attention. This question covers the
entirc country. It is not possible to
cover each and every incident and give
a reply. We shall ask for details and
give the reply to him,

S_Econdly. about the point he mention-
ed, vjz whether we have re-organised the
police force, or whether the State Govern-
ments have appointed Scheduled Caste
police officers in different areas which are
vulnerable, I have in my, carlier answers
already stated that the areas have been
identified. It is not as though in the
entire country the atrocities are taking
place. There are particular areas which
we have identified so far., There are
about 48 districts throughout the cou 4 -
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try which are really vulnerable. There
we have taken some specifie action to see

that in  thoss areas these crimes
come down and incidents
do not happen there. In  Bihar,

about 11 districts are there, they are pro-
blem districts. All these details are with
me : Gujarat also has 11 districts ; Har-
yana 5 which are rzally vulnerable ;
Karnataka 6 ; Madhya Pradesh 7 ; Maha-
rashtra 5§ and Punjab 3.

So, we have said in our guidelines that
D.M. and as far as practicable, be from
the SC and ST communities posted in
those districts. Most of the State Govern-
ments have assured us that it will be pos-
sible for them to appoint such officers in
those areas. They have also said, they
have to re-organize the police force, and
that these forces will be appointed in
those areas. The reorganised force should
represent all the communities, including
SC and ST ones, and other minority com-
munities. They are re-organizing the
forces. Most of the States, especially
U.P., have told us so. Most of the
States are re-organizing these police
forces, and more and more SC and ST
people are being taken into the police
forces, so, Sir, the State Governments
paid a solution to this problem.

About the compensation part of it, the
Member asked whether we can have a
uniform pattern. I would like to say
that every State has to give this compen-
sation from the State budget. We
consulted the State Governments, and
tried earlier to have uniform pattemn in
this connection. We arc in communi-
cation with them in this regard. 1t is not
possible at the present moment to have
a uniform pattern, regarding giving com-
pensation to the victims of the atrocities
Some of the State Governmeats are giving
more compensation, on their own ; and
some of the State Governments giving a
little less than what I have announced.

This is the position now. But, initial-
ly, we tried for a uniform pattern of
compensation to be given to the victims
of atrocities, but it has not come through
yot. As far as village security forces are

Atrocities on Harijans 3%
and rribals and recent
reported killing of 9
tribals in Bihar (CA)

concerned, some States are thinking on
this lins,
SHRI G.M. BANATWALLA : The

most important part of my question has
been missed. I have been all the time
emphasising, quoting from the report also
about the involvement of the police and
other officers. I had specifically asked
about this particular question as to what
action has been taken against those who
are involved ? In how many cases, they
have been held guilty and. what action
has been taken against them ?

SHRI NIHAR RANJAN LASKAR :
On this particular item, we have written
to the State Governments to give us in-
formation. We have not receivéd any
information so far. (Interruptions)

SHRI CHANDRAIJIT YADAV : How
can the government look so helplessly ?

SHRI G.M. BANATWALLA : Will
“they be pleased to place it on the Table
of the House within a reasonable time ?
(Interruptions)

MR. DEPUTY-SPEAKER : If there
some other informa tion which he has not
furnished (o you in this House, definitely
about it the Minister will write to you.
He has not furnished it because he
does not have that information. All the
information may not be available. The
Minister says that he has not received
any information from the State.

(Interruptions)

SHRI CHANDRAIJIT YADAV : Why ?
(In :rruptions)

MR. DEPUTY-SPEAKER : He will

clarify his position.

SHRI NIHAR RANJAN LASKAR:
The pointed question put by him was:
how many police officers have been con-
victed and what action has been taken
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against them ? 1 have said about it
categorically that we have written to the
State Governments. We have no infor-
mation so far with us. (interruptions)

MR. DEPUTY-SPEAKER : It is not
possible. You must be satisfied with the
reply. When he has not received any
information from the State Governments,

how can he give a wrong reply.
(Interruptions)

SHRI CHANDRAJIT YADAY: SC
and ST people are being killed by the
police officers. Why should the Central
Government look so helplessly 7

(Interruptions)

SHRI G.M. BANATWALLA : There
are ways of dealing with such situations
mentioned in the Constitution and that
should be invoked.

SHRI CHANDRAJIT YADAYV:
This is our Constitutional obligation
from which they cannot escape like that.

(Interruptions)

MR. DEPUTY-SPEAKER : It is not
concerned with the calling attention.

st A @Rt (9T
Iqreder Y, WM F WAFA A avfa-
arfag) 3% gfcel 93 Fmges s
TR I IA AT R & | &% wN
wgIeg ¥ e fear fe aq e
¥ IR 6751 T WA Tw A
LA O

¥ urod grqw §8 wsAl A feafa
T W | &Y At gurt A agw
ark o7 &, Afew gfomt atx afe-
i X I FAH aw T
anft n gu § s e, wet 19y ¥
4745 Bt de 3100 srhreted
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14 brs.

MR. DEPUTY-SPEAKER : Mr.
Sunder Singh, you are not going on re-
cord. Shastriji, you do not reply. He is
not going on record. Any side talk,

any interruption will not go on
record.

S TRTRATT SivENt © ATTEw W,
T wTOr oYX Tortfaw s
W I W AT g Y o §, I
atet & avw awrewre fwar o &
YT I 9T ATAT AT F GO I AT
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oY wiegre avelt wear Y agy awd
RN o wehye e
29 gk Wr—aw®t gy ¥ g€



353 Arrocities on Harijuns and SRAVANA 12, 1905 (SAKA)

tribals and recent reported

killing of 9 tribals in Bihar

(CA) .
Iq vzAT & 9 grfearTr a7 wa, fyAw
agt &Y swar e F A 7 ) q@ 0w
T ArAggs qeAT € )

MR. DEPUTY.SPEAKER : You have
come to the important point only now.
Concentrate on those points. You will
get all the information. Very good.
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MR DEPUTY.SPEAKER: How is this
concerned with the present Calling
Attention ?

SHRI INDRAJIT GUPTA : The facts
maust go on record. Let him not reply to
‘those facts.

MR. DEPUTY-SPEAKER : I have
sllowed.

s TETenTe et : T avE ¥
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SHRI NIHAR RANJAN LASKAR :
Sir, I agree with my friend Shri Shastri
when he says about the causes and the
basic reasons for atrocities on Harijans,
On this point therc is no dispute at all.
Mostly it is a problem of agricultural
land and when they try to assert their
rights, the clashes occur and  atrocities
take place. So, on this very point I am
totally agreeable.

Not only that the Scheduled Castes
are in a particular vulnerable position in
the rural areas, they are always i the
receiving end.  Mostly Scheduled Caste
people, and in some vases Scheduled
Tribes also, are agricultural labours, More
than 66 per cent belong to agricultural
labour community and also some of them
arc sharecroppers, So, basically it is a
land problem and when they try to assert
their rights and claim their wages, then
the people who are in a better position,
try to take advantage of these people and
the atrocities are committed. 1 also like
to inform the hon, Members that the
national survey has revealed that 66 per
cent of the bonded labourers in the coun-
try belong to the Scheduled Castes and
they are subjected to various sgcial and
civil disabilities and arising from the evil
custom of untouchability. This is also a
fact. So, there is a closc and clear link
Between thelr economic lives on the one
hand an4 the crimes and atrocities and
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the social and c vil disabititiss to which
they are subjected to; on the other.

SHRI RAMAVATAR SHMTN:-M
give reply about Mr. Deepak Verma’s
case also.

SHRI MNIHAR RANJAN LASKAR :
Then, about e question whether Goveen-
ment have taken any action with the res-
pective State Govesnmonts fer this . over-
whelming majecity who are agricultuzal
labourers to get their dues, we bad loag
discussions with the various State
Governments in this regard and: she Home
Minister has also written to the Agricul-
tare Miaister and also to the different
State Governmeats on this particular
matter, We are esized of the problem
so that the -agricultural labourers get. their
due share, I mean their wages

SHRI RAMAVATAR SHASTRI:
Matti Village only three rupees are billlr
paid.

SHRI NIHAR RANJAN LASKAR :
When they try to assert their rights, ‘¥e
conflicts arise. We kmow cverything.

About the particular incident of
Deepak Verma, the hon. Member asked
whether any action has boen takea-agnimst
the DSP Mr. Deepak Verma. For the first
time he has informed me about this.
Naturally, I' will try to contact the “State
Government and get the facts abeut this
case.

SHRI RAM VILAS PASWAN : If he
has heard for the first time, what was His
predecessor doing ?

SHRI INDRAJIT GUPTA (Basirhat) :
These incidents are being widely reported
in the Press. The name Deepak Verma
has appeared in the Press several times
and he says now he is going to find out
from the State Government.

SHRI CHANDRAIJIT YADAY : Even
Shrimati Geeta Mukherjee weat there but
nobody from the Governmeat.
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SHRI NIHAR RANJAN LASKAR :
Everything that is reported in the press is
not correct. They have reported......
(Interruptions)

wit T faeme qrawm - 9@ fafaeez
A W AT ATqH wgfa aﬁa‘g
foarer v fge s VT Tae
w1t fewfag F@T TIifge

SHRI NIHAR RANJAN LASKAR :
‘What I am trying to say is that what is
reported in the press is not the correct
version. The paper says they are Bangla-
desh infiltrators. Definitely, they are
not Bangladesh infiltrators. They are
people living there for a long time. So,
it is not correct. (Interruptions) We will
try to pot the views of the State Govern-
ment......(Interruptions) 1If this particular
officer is found responsible for any wrong
doing against the innocent tribal popu-
.lation, paturally we will take action
against him.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : How many
times you have taken action againt police
officer ¢ (Interruptions)

SHRI CHANDRAJIT YADAV : Sir,
I want to raise a point of order.

MR. DEPUTY SPEAKER : Let him
cemplete his reply.

SHRI CHARANIIT YADAY : I never
wanted to raise this question. I want to

raise a point of order. You have stated
this earlier ; I want to raise it formally.
We are discussing a most important ques-
tion where people have been Kkilled and
bharassed. You have seen the mood-of
the House. Yet, not a single Cabinet
Minister is sitting here. Who will convey
this to the Cabinet ? This Minister will
not sit in the Cabinet. Of course, I
understand that he is a member of the
Council of Ministers. This shows the
callous attitude of the Government. Do
not take it light ; it is such an important
_debate and there is no Cabinet Minister
present.

MR. DEPUTY SPEAKER: You
bave raised the point ; he will reply to it.
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SHRI CHANDRAJIT YADAY : Why

no Cabinet Minister is present in the

House ?

MR. DEPUTY SPEAKER: He is
rel?lyins to you. You have raised the
point. He is going to reply to it.

SHRI CHANDRAIJIT YADAV : You
will have to reply to it, not him.

MR. DEPUTY SPEAKER: He is
replying to your point. I will make it
very clear that under the provisions of the
rules I cannot ask a particular Minister
from a Ministry to reply. It is left to
Government.

{ Interruptions)

‘MR. DEPUTY SPEAKER : You have
gone on record saying that a Cabinet
Minister should reply. | say that from
the Chair I cannot direct any particular
Minister 1o reply on behalf of the
Government. You have gone on record
that no Cabinet Minister is present here.

(Interruptions)

DR. KRUPASINDHU BHOI (Sam-
balpur) : Sir, You have scrapped rule
179 7  You arc allowing a discussion for
more than three hours.

MR. DEPUTY SPEAKER : Some
important point has been raised.

DR. KRUPASINDHU BHOI : Are
you going to scrap that rule ?

MR. DEPUTY SPEAKER :
raised a point of order.

He has

DR. KRUPASINDHU BHOI : What
about my point ?

(Interrupiions)

MR. DEPUTY SPEAKER :
all of you to sit down.

I request

SHRI NIHAR RANJAN LASKAR :
It looks as if they are not interested in
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' this debate......(/nterruptions) As 1 have
already said, they have to be given due
compensation. It has to be done. We

will ask the State Government of Bihar
to do whatever has to be done.

Regarding the other two incidents
mentioned by him .about Punjab and
other things, these facts are not with me
and they can be supplied to the Mcmbers
later on.

(Interruptions)

MR. DEPUTY SPEAKER : Now the
House stands adjourned (o meet at
3.20 p.m.

14.21 hrs,

The Lok Sabha adjourned for Lunch 1ill
twenty minuies pust Fifteen of the Clock.

The Lok Sabha re-assembled after Lunch
at twenty minutes past Fifteen of the clock

[SHRI N.K. SHEJWALKAR in the Chair}

PETITION RE-ALLOTMENT OF
'GOVERNMENT FLATS TO
RETIRING EMPLOYEES

SHRIMATI PROMILA DANDAYATE:
(Rajapur) : I beg to present a petition
signed by Shri B.B. Revandker and others
regarding allotment of Government flats
to retiring employees on rent or on hire
purchase basis.

15.21 brs,
BUSINESS ADVISSORY COMMITTEE

Forty-Seventh Report

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF

SRAVANA 12, 1905 (SAKA)
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PARLIAMENTARY AFFAIRS. (SHRI
H.K.L. BHAGAT): 1 beg to move:

«“That this House to agree with the
Forty-Seventh Report of the
Business Advisory Committes.
presented to the House on the
2nd August, 1983".

DR. SUBRAMANIAM SWAMY :
(Bombay North Eaet) : 1 beg to move :

That in the Motion,
add at the end

“Subject to the modification—that the
time reccommended for discussion
on the Emigration Bill, 1983 be
increased to 6 hrs..’

1 have asked for increase in time for
the discussion of the Emigration Bill
from three hours to six hours. This Bill
is very important bill. We have been
finding in the recent past or even the last
decade that the Indian Labour abroad
which went to serve the country to which
they were taken have been suffering a
great deal. We must not repeat the mis-
take of the past. For example, the
Indian Labour went to Africa and they
worked very hard here. You see, what
problems arc created for them. The
Indian labour went to the Middle East,
they went to Burma also. Problems are
there. They went to so many places.

Therefore, this is not a question of
instantaneous relief or something for the
time being. We must new formulate the
laws which have great impact for the
future so that thc word ‘‘Indian" does
not become synonymous with some one
against whom this will arise, I have
heared that the Sri Lankan Government
is going to pass a Bill tomorrow disen-
franshising the Tamil plantation labour,
Now, this would create tremendous and
unprecedented  crisis. Therefore, the
Government should act on it. Unfortu-
uately, the Government alway seems to
be moving in after the fire is over like
fire brigade going to the scene afier the
building is burnt down,

I would like a thorough discussion on
the Emigration Bill so that we do not



